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Additional Price Charge by S.C. P.C. 
for Chloramphenicol I.P. 

3951. SHRI CHANDRA ,BHAL 
:MAi"'iI TIWARI: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether it is -a fact that Gov-
ernment have authortsed the State 
Chemica]s and PharmaceuUcriTs Cor-
poration of India Limited to collect ad. 
ditionai Rs. 162/. per kg. on old al-
location orders issued for Chloram-
phenicol I.P.; 

(b) whether Government are also 
aware that the -natronal exchequer 
would be depriVed of Rs. 6.48 per 
kg. on account of sales tlx on the 
supplies aJIocated through Indigenous 
manufacturers; and 

(c) wlrat is the total amount the 
national exchequer would be depri-
ved of and the steps taken by Gov-
ernment thereto? 

THE MINISTER OF STATE IN 
THE MTNIS'TIRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) The 
prices of pr.ice-controlled drugs are 
fix~d by t:Qe ... Government under 
Drugs (Prices Control) Order, 1979. 
The prices charged by State Che:r:rucals 
& Pharmaceuticals Corporation of In· 
dia Ltd. are thoSe and are approveci 
by the Government frOm time to time 
and are subject to the cOnditions men-
tioned in the allocation orders. The 
pooled' price has been revised from 
Rs. 460/- to Rs. 622/- per kg. with 
effect :from 7-10-1980. 

-(b) The prices approved by the 
Government from time to time are ex-
clusive of sales-tax and other local 
taxes. Therefore, the question of any 
loss to the exchequer on account of 
sales tax does flot arise. 

(c) Does not arise. 
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Proposal to CoDstruet two more 
Unit. or BhatiDda Thermal Plant 

in Punjab 

3952. SHRI H. L. BHATIA: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether Government have UD-

der consideration the proposals fOr the 
coostruction of two mOre units of the 
Bhatinda Thermal Plant in Punjab; 

(b) if so, their capa~ity and capital 
outlay involved and the amount which 
the Central Goverruiient will make 
available for the purpose; and 

(c) how long will it take to clear 
the pl811 ana commission the new 
units? 

THE MINISTER OF STATE IN 
THE MINISTR OF ENERGy (SHRI 
VIKRAM MAHAJAN): (a) to (c). 
The Punjab State EleMrtcity Board 
(PSEB) submitted a feasibility re-
port for Stage III installation of two 
additional units of 210 MW each at 
Gurunanak Dev. Thermal Power Sta-
tion at Bhatinda Tn September, 1976 
and a revised project report iii Dec-
ember 1978. As per the revised pro-
ject I'~port, the capital cost of 'the 
project was estimated as RS. 150.43 
crores. Subsequently, PSEB desirw 
eel to give a higher priority to 
:5.opar Thermal Power Station 
Stage-I. Accordingly, the Ropar 
TPS St.-I was techno-economi-
cally cleared by the CE.A and 
approvecl by the Planning Com-
mission. The coal liokage tor the 
Bhatindn Stage-Ill Scheme has to be 
re-e$ltablished as the linkage made 
for it earlier was made over to the 
Hopar TPS Stage-I. Bhatinda Stage-
III Scheme could be considered for 
clearance along with other options in 
the appropriate time frame, whe!! the 
feasibility of installation of additional 
thermal ca\\acit'! in 'Puri\ab is e!\.ab-
lished. 




